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(c) The main reason for holding up
of construction of quarters is paucity
of funds.
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Israel's National Day Celebrations
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Shri K. M, Pandey:
Shri Sradhakar Supukar:

Will the Minister of Hsme Affalre
be pleased to state:

(a) whether it is a fact that demon-
strators prevented guests from enter-
ing a reception held for the celebra-
tion of Isrsel's National Day in New
Delhi;

(b) whether foreign students took
part in this demonstration;

(¢) whether it is a fact that a Toreign
mission had protested to Government
against the celebration of Israel's
National Day in New Delhi; and

(d) whether any enquiry has been
nstituted by Government in  the
matter?

The Minister of Home Affairs (Shri
‘Y. B. Chavan): {a) The demonstrators
made such attempts but the police
were able to keep the passage free for
the guests.

{b) Yes, Sir
(¢) No, Sir.

(d) A case under gection 147]148|452
353 and 186 of the Indian Penal Code
has been registered and is under in-
vestigation,
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